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MADAN B. LOKUR, J.

This  appeal  is  directed  against  the  order  dated  12th  May, 

2005 passed by the Income Tax Appellate Tribunal, Delhi Bench “F”, 

New Delhi in ITA No. 1994 (Del) of 1999.

2. The appeal arises out of penalty proceedings.  In the quantum 

appeal  (ITA No.1315/2006),  we have come to the conclusion  that  no 

substantial question of law arises for consideration.  Since the present 

appeal  is  consequential,  we  are  of  the  opinion  that  no  substantial 

question of law arises.

3. The appeal is dismissed.

Madan B. Lokur, J 
          

 

September 21, 2007 S. Muralidhar, J
ncg

Certified that  the  corrected copy of 
the judgment  has  been transmitted 
in the main Server. 
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